i
incipal Bench: New

New Delhi this the 28th Day of January

Hon’ble Dr. A. Vedavalli, Member (J)
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Junior Telecom Officer (UHF
DapartmEﬁt of Telecom, Mora

(By Advocate: Shri YSR Krishna)
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sdavalli, Member (J)

Learned proxy counsel for th
seeks permission to withdraw this
approach ths appropriate forum. Fsrmi
dismissed as withdrawn with 1iber
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Applicant

for Mrs.Rani

Chhabra)



